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FIFTH REPORT OF THE JOINT COMMITTEE ON OFFICES 
·OF PROFIT 

I. INTRODUCTION 

I, the Chairman of the Joint Committee on Offices of Profit, 
having been authorised by the Committee to present the Report on 
their behalf, present this Fifth Report of the Committee. 

2. The Committee held three sittings on the 29th January, 23rd 
April and ':roth May, 1973. Minutes of the sittings form part of the 
Report and . are at Appendix II. 

3 •. The Committee considered 50 Me~randa regarding the com-
position, character, functions etc.·<:If the Committees I Boards I Corpo-
rations, etc. constituted by the Central Government I State Govern-
ments and Union Territories and the emoluments am allowances 
payable to their members. 

4. Detailed information regarding the composition, character, fun-
ction§, etc. of the Committees I Boards I Corporations, etc. and emolu-
ments and· allowances :Payable to their members was furnished by 
the respective MinistrieslDepartments of the Central and State Go-
ve1-nments and Union Territories on a request made by Lok Sabha 
Secretariat. 

5. The Committee considered and adopted the Report on the 
10th May, 1973. 

6. The recommendations of the Committee in respect of the 'Coin-
mitteeslBoardslCorporations, etc .. examined by them are given in 
the succeeding paragraphs. ~ .' 

n COMMITTEESIBOARDSICORPORATIONS, ETC. CONSTITUT-
ED BY CENTRAL AND STATE GOVERNMENTSI~ON 

TERRITORIES 

Modern BakeTies (India) Ltd. 
. ' 

'. 7. The Committee note that all the Directors of the Compeny 
~cept the Chai~ and Managing Director are who1.etime ~cers 

~ .. ~: . 
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of the Government of India, State Governments concerned and the 
FoodCQrpQration of India. Th~ Committee further note that the 
Chairman is entitled to ckaw sitting fee at the rate of Rs. ~I..; for 
each Board meeting. He is also entitled to D.A. at the rate of Rs. 301-
per, day for halts at Calcutta, Bombay, ,Delhi and Madras and 
Rs. 201- for halts at other piaces. The Managing Director gets a 
salary in the scale of Rs. 2000-2500. Besides, 4e gets conveyance 
allowance and first class tourist fare on official tour and D.A. at the 
rate similar to Chairman. The total remUneration of both 'the Chair-
man and Managing Director thus exceeds comPensatory allowance. 
,Besides, the Chairman, Managiri.g Director and non-official Directors 
exercise executive arid financial powers and arein a positi(m to wield 
influence and patronage. As such, the Committee recommend that the 
Directorship incl:uding Chairmanship and Managing Directorship 
of the Company ought not to be exempted from disqualification. 

Official Language (Legislative) Commission 

8. The Committee note that the Chairman of the Official Langu-
;age (Legislative) Commission get Rs.3OOOI- per month as pay. The 
Iull time members draw pay at Rs. 225GI- per mensem, and t..~e part-
time members are paid honorarium of Rs. 10001- per month in addi-
tion to the daily allowance. As the payment il). each caSe is more 
than the compensatory allowance, the Committee recommend that 
the Chairman, full time members and part time members ought not 
to be exempted from disqualification. 

The Committee, however, note that M.Ps. and M.L.As., if appoint-
ed as part time members of the Commission, will not be entitled to 
draw the honorarium. As such, -the Committee recommend that 
they ought to be exempted from disqualification. 

Assam Government Marketing Corporation Ltd. 

9. TheCormirlttee note that the non-Official Directors of ASsam 
Government Marketing Corporation Ltd. are entitled to TA and DA 
at the rate admissible to senior First Class officers of the State which 
is less than the compensatory allowance. However, the Board of 
Directors can grant loans and give guarantee or financial assistance 
to any particular concern u,p to an amount of Rs. 20 lakhs. ,The Dir-
ettors are thus in a position ,to wield influence~ patronge. As 
such, the Committee recommend that the Oirectorsliip 'of tlie 'Board 
ought not to be exempted from disqualification. 
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Advisory Leather Board, Andhra Pradesh 

n. The Committee note that theChairmao of the Advisory Lea-
lher Board is paidRs. 5001- per 'month as ,atl honorartum which 'is 
more than the compensatory allowance. 10 addition, :he iilsogets 
T.A.anc1 'D.A. The Committee ttirthi:!r note 'that o'thernon-Official 
membersareehtitled to get Its. 141- only -8sdailyallowance. As 
'such, the Committee recommend th~t while the Chairman~ip of the 
Board ought not to be exempted from disqualification,' other non-

.official members ought to be exetnp'ted. 

'Board of Directots of the 'FoOd Corporation of -India 

11. The Committee note that the Chaittnan of the Boatd of Direc-
-tors of the Food COrporation of India is entftled to a in6hthly salary 
in the scale of RS. 35100-125--4000 besides UhfUmi~ accornmoda-
tion, fl"ee use of car for official purpOSes, TAatld DA and' city cotn-
pensatory allowance, ett:. The Comiriittee further note that the non-
official Directors areetltitled to a sitting fee at'the rate of Rs. 1001-
for each day of meeting of the Corporation'in addition to d~ily'allow­
tory allowance. Besides, the Board of Directors exercise executive 
tory allowance. Besides the Board of Directors exercise executive 
and fiifanacial powers. AJ$such, the Coiiiniittee recommend that the 

'Directorship including Chairmanship of' the Corporation ought not 
to be exempted' from disqualifica ti6h. 

Board o/Directors Of the Madhya Prtulesh State W'a'l'ehoUsing 
Corporatioo 

12. The Committee note that the non-official Directors of the 
Madhya Pradesh S~ate Warehousing Corporation residing ~t ~he 
Headquarters-'are' entitled to a sit;ting fee at the rate of Rs. 201- for 
attending meetings of the Board. But if a director resides outside a 
!radius of five miles from the Headquarters, he is entitled to sitting 
,fee of Rs. 201-, daily allowanoe of Rs. 151- and T.A. ill connection with 
"'the bus~ess, of the Corporation at the rate of as. 251~, the total 
'amount thl,ls exceeding the compensatory allowance. The Commit-
tee also note that the Board of Directors exercise -execu'tiveand 
1inBJlcial powers and are in a position to wield influence. As such, 
the Committee recoInD,lend that the Directorship of the Corporation 
ought not to be exempted from disqualification. 

Board of School Education., Himachal Pradesh 

'13. 'The Committee' note' that the nbri~ofticial 'members of the 
B6~rd of School Education, 'Himachal Pradesh are entitled to :T.A. 
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and D.A. which is.l~ than the compensatory alloWaDCe_ ~e.Com-' 
mittee are, hOwever, of the view that th~,Board exercises ~ecutive:' 
and fuumcial powers and is in a position. to wield inftuenceand pa~. 
ro~ge.As such, the Committee recom~end that .the membership of 
Board) including Chairmanship, ought not to ~e ~~emp..ted 40m ,~s-
quaUtlcat#m. . . 

Haryana Agro-Industries COTpOTation Ltd., Chandigarh. 

14. The Committee note that the Chairman of the. Haryana Agro-
IndusU;ies Corporation Ltd., Chandigarh, the o~y non-official mem- .. 
b~F on th~,J3o~d of Directors, is entitled to a monthly salary of Rs. 
1.9001- in addition to dearness allowance at the rate of Rs. 351- and. 
ab'ee furn,ishedbunglow. The remuneration. paid to him, thus ex-
ceeds the 'compensatory allowance'. Besides, he. also exercises exe-
cutive and fUlancial powers and is in·a position, to wield in1luence and· < 

patronage. As .such, the Committee recommend that the 'Chairman-
ship of the Corporation ought not to be exempted from - disqualifi-
catiDll. 

15.' In. r~gar.d to. th·e bodies specified in Appendix 1, the Commit- . 
tee note 'that'· non-official members thereof are either _ not entit-· 
led to any T.A. and D.A. and any other remuneration or they are 
entitled to T.A. and D.A. which does not exceed the 'compensatory 
allow.aD.C~; .~des, the functions of these bodies are·mainly advi-
sory in nature. As such, the Committee recommend that the mem-·· 
bership of ,these bodies ought to be exempted from disqualification. 

In. IMPLEMENTATION OF RECOMMENDATIONS' OF' THE 
COMMlTTEE . 

. ;, i 

16. In· para '21 of their Fourth Report the Committee ,had expres-
sed their COncern at the delay in bringing befOre the' Parliament the-
Bill to give effect to their recommendations contained in their Second~ 
Report on the Draft, Parliament· (Prevention of Disqualification) 
Amendment Bill, 1971;· presented to the House-on the 31st May, 1972. 
The Committee had 'also emphasised that the· proposed . legislation be-
introduced in Parliament rWithout any further delay. 

17. The Comm1ttee note with rew:et that the said Bill has not sa.-
far been introduced· although about' a year lias elapsed since the~ 
Committees~bmitted their. ,Report on the Draft' Bill. The Commit-
tee h~ve been inf~ on the lOte May, 1973'1:)y-the-Ministr.y of Law-
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Justice and Company Affairs (Legislative Department) that "th~ 
Bill will be finalised and introduced in tlie first week of the next. 
Sessi<1n." The Committee trust that there will be no further delay. 

NEW DELHI; 
May 10. 1973. 
Vaisakha 20, 1895 (SakaL 

DHARNIDHAR BASUMAT~. 
Chairman, 

Joint Committee on offices of PrOfit. 



APPENDD: I 
(Vide para 15 of the Report) 

..cOMMI'M'EES, BOARDS, COUNCILS ETC. WHOSE CHAIRMAN-
SHIP, SECRETARYSHIP OR MEMBERSHIP OUGHT TO BE 

EXEMPTED FROM DISQUALlFICATION 

UNDER CENTRAL GoVERNMENT J~f1'.l"fY' .,.. y-
1. Central Committee of Direction for pilot Research Project 

in Growth Centres. 
2. Wakf Inquiry Committee. 

UNDER STATE GoVERNMENTS 

Andhra Pradesh 

3. Kakinada Port Advisory Committee. 
4. Machilipatnam Port Advisory Committee. 
5. Andhra Pradesh Minor Ports Development BQaI'd. 
6. Standing Committee for scrutiny of consumer price Index 

Numbers. 

Haryana 

7. State Council for Training in Vacational Trades for the 
State of Hary:ana. 

8. State Labour Advisory Board. 
9. Minimum Wage Advisory Board. 

10. State Advisory Committee for the Welfare of Scheduled 
Castes and Backward Classes. 

11. State Advisory Committee for the Social Welfare Depart-
ment. 

Himachal Pradesh 

12. Himachal Pradesh National Workers Relief Board. 
13. Himachal Pradesh Grievances . Committee. 
14. Himachal Pradesh Grievances Committee at district level 

for Bilaspur, Chamba, Kangra, Kinnaur, Kulu, Lahaul 
and Spiti, Maliasu, Mandi, Simla and Sirmur. 

- -.~. ""'lri~:.';~ ~"'1,.+,.. "'liJII'rr:r:' 6 ...... ~ii_·~;:~"'~T~: 
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Madhya Pradesh 

15. Sales Tax Advisory Committee. 

UNDER UNION TElUuToRIFS 

Goo# Daman and Diu 

16. State Programme Board. 
17. Block Advisory Committee. 
lB. Coconut Liquor Committee. 
19. state Advisory Board for National Small Saving. 
20. State Export Action Committee. 
21. State Ancillary Industries Committee. 

Lacadive, Minicoy, and Amindivi Islands 

22. Advisory Committee for Laccadive, Minicoy and Amindivi 
Islands associated with the Minister of Home Affairs. 

23. Advisory Council for Laccadive, Minicoy and Amindivi Is-
lands associated with the Administrator. 

24. Union Territory Level Nation Integration' Council for 
Laccadive, Minicoy and Amindivi Islands. 

~. Laccadive, Minicoy and Amindivi Islands Haj Committee. 
26. Block Advisory Committee associated with NES Block, 

Kavaratti. 
27. Block Advisory Committee associated with NES Block, 

Androth. 
28. Block Advisory Committee associated with NES Block, 

Minicoy. 
29. Block Advisory Committee associated with NES Block, 

Amini. 
30. Coordination Committee for planning and implementation 

of the Crash Schemes for rural employment for Laccadive 
Minicoy and Amindivi Islands at Union Territory level. 

31. Island Level National Integration Citizens' Committee for 
Laccadive, Minicoy and Amindivi Islands. 

Pondicherry 

32. Labour Welfare Advisory Committee. 
33. Regional Level Committee for Pondicherry under Farmers 

Training Programme. 
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34. Pondicherry Tourist Development Committee. . , 

35. Sugarcane Advisory Committee. . .... ~ 
36. Boara- 01 Adult Education. 
37. Library Aavisory Board. "I, 

38. Industrial Liaison Board. .•. 
39. State Apprenticeship Council. 
40. State Level Advisory Committee on Agriculture. 



APPENDIX n 
(Vide para 2 of the Report) 

MINUTES OF THE JOINT COMMITTEE ON OFFICES OF PROFIT 

I 
Thirteenth Sitting 

The Committee met on Monday, the 29th Jan~ry, 1973 from 
11.00 to 11.45 hours. -

PRESENT 

Shri Dharnidhar Basumatari-Ch:airman 

MEMBERS 

Lok Sabka 

2. Slfrl"J agannathrao Joshi 
3. Shri Pratap Singh 
4 .• Shri Ramji Ram 
.5. Shri S. B. P. Pattabhi Rama Rao 
6. Shri Arjun Sethi 
1. Shd Ramavatar Shastri 

Rajya &bka 

8. Shri S. A. Khaja Mohideen 
9. Shri Sanda Narayanappa 

10. Shri Venigana Satyanarayana 
11. Shri Yogendra Sharma 

SECRETARIAT 

Shri H. G. Paranjpe-Deputy Secretary. 

Modern Bakeries (India) Ltd •• --: 

1 

2. The Committee noted that all the DU:~ctors of the Company . 
.except the Chairman and the Managing Director were whole time 

.L '. - . ,', 
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oJIicers of the Government of India, State Governments concerned. 
and the Food Corporation of India. The Committee also noted that. 
the former Chairman of the Company was entitled to a sitting fee 
of ~s. 501- for each Board meeting. He was also entitled to D.A. at 
the rate of Rs. 301- per day for halts at "CMcutta, Bombay, Delhi and 
Madras and Rs. 201- for halts at" other places which was more than 
the 'compensatory allowance'. The present Chairman was also' 
entitled to draw daily allowance and sitting fee for the same day. 
Besides, the Chairman and Directors exercised executive and finan-
cial powers and were in a position to wield influence and patronage. 
As such, the Committee felt that the Chairman and Directorship of 
the Company ought to disqualify. . 

Official Language (Legislative) Commission 

3. The Committee noted that the Chairman of the Commission 
was allowed pay at the rate of Rs. 30001- per month, full-time mem-
bers draw pay at Rs. 22501- per mensem and part-time members were 
paid honorarium of Rs. 10001- per month, in addition to T.A. and 
D,A. As the payment in each case was other than the 'compensatory 
allowance', the committee felt tliat the Chairman full time members 
and part-time members ~ught to disqualify. However, as the M.Ps, 
M.L;As., if appointed as part-time members of the Commission 
would not be entitled to draw the honorarium, the Committee felt 
that they ought not to disqualify. 

<a) Kakinada Port Advisory Committee (Andhrll; Pra4.esh). 

(b) Machilepatnam Port Ad.visory Committee TAndhra 
Pradesh). . 

(c) Island Level Nationiil Integration Citizens' Committee for 
Laccadive, Minicoy & Amindivi Islands. 

4. The Committee noted that no remuneration was being paid 1<>. 
the Members of the above Committees. Moreover the function of 
the Committees was only advi~ory. As sucll, the Commltt~ felt. 
that the membership of the Committees ought to be exemptecI. . 

Assam GoveTnment Marketing CorpoTatiOn Ltd. 

5. The Committee noted that the non-ofticial Directors were en-
titled to T.A.jD.A. which was less than the 'compensatory allowance', 
However, the Board of'Directors could grant loanS, give guarantee 
of fi~a~ci8l. ass~tance to anyone partic~r conc;ern up to an amount 
of R~ 20 l~ 8lld wer.e thus iii. a po~tio~ to w,ield i~uence ~~ tla-
troiiage. As such the Committee felt that even Directorship of' th~ 
Board ought to disqualify. 
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AdvisOry Leather Board 

6. T;he Committee noted that the Chairman of, the Board was ' 
paid ~. 500]- towards honorarium per month in addition to T.AI 
D.A. whereas other non-official Members were paid Rs. 141- per day 
as d'aily allowance. As su'chthe Committee felt that while the 
Chairman ought not to be exempted from disqualification, other 
non-official members ought to be exempted. ' 

Board of Directors of the Andhra Pradesh State Warehousing 
, , Corporation 

7. The Committee noted that the non-official Directors of the 
Corporation were entitled to a sitting fee of Rs. 501- 'for attending 
the meeting of the Corporat,ion and D.A. at the rate of Rs. 101- per r _ . . ~. 

day. M.Ps and M.L.As. who were Directors of the Board were also 
entitled to a sitting fee of Rs. 501- and D.A. at the rate of ~fl. 211- and 
Rs. 151- per day respectively dliring the session period. Thus, in 
each case· the amount drawn per day was more than the 'compensa-
tory allowance'. As such, the Co~mit~ee lelt. that even d:jrectorship 
of the Corporation ought to disqualify. 

Lac,wdive, Minicoy and. Amindivi Islands Wcikf Board, 

8. The Committee decided to defer the consideration of the 
matter to a later date. 

9. In regard to the following committees, the Com~ttee noted. 
that the, non-official members thereof were entitled to draw T.A. 
and D.A. which was less than the 'compensatory allowance'. Besi-
des, the, fun~tions of these com~itt;ees were mainly advisory in na-
ture. As su~h the Committee felt that the membership of these com-
mittees ougM to be exempted from djsqualification:-

(1). Central Committee of Direction, for Pilot Research Project 
in Growth Centres (Ministry of Agriculture) . 

(2) Wakf InqJliry Committee (~,inistry ~f ~w and, J~st.ic~), •. 
'. '.. '. '.'. 

(3) Ancijn-a Pradesh Minor Ports Development Board. 

(4) Standing Committee for scrU?I1Y, o~ cO~SPI'Qe.r ~r~~~ IJl.d~,~ 
Numbers, (Andhra Pradesh). . . 

(5) Himachal Pradesh Grievances Committee. 

(6) Himachal Pradesh Grievances Committee at district level 
for Bilaspur, Chamba, Kangra, Kinnaur, 'KUlu, l!.a1iali, and' 
Spiti, M8hasu, Mandi, Simla and Sirm,ur. 

~ ~ . 
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(7) Sales Tax Advisory Committee (Madhya Pradesh), 

(8) Advisory Committee for Laccadive, Minicoy and Amin-
divi Islands associated with the Minister of Home Affairs. 

(9) Advisory Council for Laccadive, Minicoy and Amindivi 
Islands associated with the Administrator. 

(10) Union Territory Level National Integration Council for 
Laccadive, Minicoy and Amindivi Islands. 

(11) Laccadive, Minicoy and Amindivi Islands Haj Committee. 

(12) Block Advisory Committee associated with NES Block, 
Kavaratti. 

(13) Block Advisory Committee associated with NES Block, 
Andorth. 

(14) Block Advisory Committee aSsociated. with NES Block,-
Minicoy. . 

(15) Block Advisory Committee associated" with NES Block, 
Amini. 

(16) Coordination Committee for planning and implementa-
tion of the Crash Scheme for rural employmen~. for Lacca-
dive, Minicoy and Amindidivi Islands at Union Territory 
level. 

oCommitteeslCorpomtionslBoords, etc. constituted by State Gouem-
ments I Union Territories 

10. The Committee noted that shortly after th~ constitution of com-
mittee of the Fifth Lok Sabha-in July, 1971--:-all State Governmentsl 
Union Terri1laries were requested to furnish information in respect of 
committeeslBoardslCorporations, etc. constituted by them. No infor-

-mation had, however, been received from 14 States and 3 Union 
Territories till the end of April, 1972. The State Governm.~tsIUnion 
Territories concerned were reminded to furnish information in 
April, 1972 and again in August, 1972. Despite the said 'reminders, 
no information had yet been received from the following State Go-
-vernmentslUnion Territories:- '. 

1. Jammu and Kashmir. 

2. Mysore. 

3.' Tamil Nadu. ..,: ... ' 

.;-' 

4. Uttar Pradesh. ,:,.-,,- ~·~·"~r""""-



5 Manipur. 

6. Delhi. 

13 

The Committee desired that the matter should be further pursu-
ed with the Governments/Administrations of the above States/Union 
Territories. 

11. The Committee also desired that a list of Committees/Boards/ 
Corporations, etc. in respect of which information had so far been 
received from the State Governments/ Union Territories should be 
circulated to Members. 

The Committee then adjourned. 

759 L.S.-2. 
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, .. , ... ' Fourteenth Sitting .,'J; ,,,; ;'1"";' 

The Com~ttee met 01). Monday" t\le 23rd .Ap~_197a ,lf~ 15.00 
tOiiS;~llioiii-ymfl!()'T1" Hrl !~ lr.nT h·,!!;!'!/) m~l), l')tJIIllmO} HIT.n . 

;It,ttd '!f':t r't- -1;1 .. 11 Ili.l:'.fL!.l"!-'IU1!'!: [{');d'/l 1i) :!:)'i(r~':l': ii! ~)1') .2r~,;dj~·!('(11().) 

~:H! I d~h)J;. -:',ii !o! i 1'1"':' fl' '!~ESB~Tl'~ jl';) '!;!J f? 'Hi; nIP,!'t tJ'f'li't'Y~1 
:-:·J·,·:!iy;·d'·./ :I~ ;J~L:iJil:rIL'·. 

Shri Sanda Narayanappa-in the Chair 

Loll SABHA 

2. Shi-i Jagannathrao Joshi 
3. Shri Pratap Singh 
4. Shri Arjun Sethi 

RuYA SABHA 

5. Shri Vithal Gadgil 
6. Shri Venigalla Satyanarayana 

SECRETABlAT 

Shri H. G. Paranjpe-Deputy Secretary. 

2. In the absence of Shri Dharnidhar Basumatari, Chairman of the 
Committee, Shri Sanda Narayanappa was elected Chairman for the 
sitting under Rule 258(-3). 

3. The Committee took up for consideration Memorandum No. 
83 relating to the Board of Directors of the Food Corpor,tion of 
India. The Committee noted that the Chairman was entitled to a 
monthly salary in the scale of Rs. 3500-125-4000 besides unfurnished 
accommodation, free use of car for official purposes, TAIDA and 
City Compensatory Allowances etc. The non-official Directors were 
entitled to a fee at the rate of Rs. 1001- for each day of meeting 'C1f the 
Corporation in addition to Dm1y Allowance of Rs. 351- which ex-
ceeded the 'Compensatory Allowance' as defined in Section 2(a) of 
the Parliament (Prevention of Disqualification) Act, 1959. Besides, 
the Board of Directors exercised executive and financial powers. As 
suah, the Committee felt that the Directorship including chairman-
ship of the Corporation ought to disquality. 

14 



4. The Committee then 't~Oo'k!!U:~;Ob~itibnifuf)!~OIandum 
No. 84 relating to the Board of,~s~RA,.#l~,~ pradesh 
State warehousing Corporation .. !:r,p,f7;-F~~~~~ '1~~~R:J t~at the 
non-official Directors of the Co!1pOration were enfttled to a k-efuunera-
tion which was generally less th~n!!th~ 11C(fflit:ktrsa~Y'!l!\new8,llce' 
but in certain circumstances l.w-bttte J a! Lri1em1bell nq.'diD81r~ olltside a 
radius of~JtritW.fmm·_iHMIJIlq~~sf~M¥e4J~ilf;ing fee 
'df Rs 2nL "n..f1'''',A "'-Jllf::lDl'P; nf .R., .t~I- aru'I T.A. in connection with 

''!I\IO .• ~ ..:Dl~V .. :''J7''''[':' /7' i1m't)Jl:,v 1D7,~J;'rTf iw')crlJirf l\ts 

~!th~~~a1' '" ,%)~M·q~f~d~~~P.:~P ,~?~tfti~!P~ C!:a~,~.<~a~f?f +L' ,2d51-, e tot amount excee ed the l;.-om!""lisaLO'tY: i:ID~" DeSl es, 
the Board of Directors exercised executive a!ftcf '~~ powers. 
As such, the Committee felt fHat'lhft'~sbip.lefr tlM!;:Gbrjleration 
ought not to be exempted .fromi~a~" Ill;' ti!; I!I t l (:! 

Il':lL't¥t~~ar;dintM1~i-X~ra;riduin~ Jtb."Uif'te1.atffi~1foI-t~'!(lidMd of 
Sch~Jy Education, Himach~f"J~aad~1i;/'di:E{ iCdffim.fft~·· rioted that 

, 'Mfhd1rgli"~J''i{bn~ 'tHeitH~e!lS) ~f'_ 'Bo!UfCl~ en.w.&d; to T.A 
and D.A which was less than the 'Compensatory Ailmrance', the 
Board exercised executive and fi~ ~~9MM# lff~~~f1 posi-
tion to wield influence and pat~Mlffin,H ,~~~/~ 9~~iFfe felt 
that the membership of the ~qt~~~h~~jn~}.~;; Ch~~~h~p ought 
not to be eX~l>ted from disqu;tliftd~1l6rt. r, " ... 1 ',,,n<)I;,,,! 

6. As l'e~;;~;riJ~~~~~d~i';~0:'11(}~li~iJtihg';lcitJtar~hlfa ~gro-In-
dustIi.es Corporation Ltd., Chllill1r~, ffi.~t'ctoriHrl~ ,ti~ ·1tiat the 
Chairman of the coip~Httlliti:;'~tMo,tjabneGl8biall'OD>l1Jbe BIard of 

'='::,,:e:~t~~i.:~~~~~~;n:~ 
low. The remuneration paid to him Jus eXceeoe<J toe C(jfii~­
tory Allowance'. Besides, heaIso exercised executive and 
financial powers and was in a position to wield influence and patro-
nage. As such, the Committee felt that the Chairmanship of the 
Corporation ought not to be exempted from disqualification. 

7. In regard to the following bodies the Cammittee noted that 
the non-official members thereof were either n()t entitled to any T .A.I 
D.A. and any other remuneration or they were entitled to T.A. and 
D.A. which did not exceed the, 'Compensa1lary Allowance'. Besides, 
the functions of these bodies ~re mainly advisory in nature. AI!> 
such the Committee felt that the membership of these bodies ought 
to be exempted from disqualification:-

1. Labour Welfare Advisory Committee. 
2. Regional Level Committee for Pondicherry under Farmers 

Training Programme. 
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4. The Committee then took up consideration of Mezno.randum 

No. 84 relating to the Board of Directors of the Madhya Pradesh 
State warehousing Corporation. 'J,'he Committ~e noted that the 
non-official Directors of the Corporation were entitled to a rerilUnera-
tion which was generally less than the 'ComPensatOry AllowaJ1ce' 
but in certain circumstances where a 'member :ilfesiding outside a 
radius of five'rnUes from the Headquarters was :~n1;itled., t'O .sitting fee 
of Rs. 20j-, Daily AliowaI)C;~ ofRs. 15\- apd T.A. in connecti~n with 
theb1,l.$jness of th~ Corporation for the same day at the rate of Rs. 251-. 
the total amount exceeded the 'Compensatory Allowanee'. Besides, 
the Board of Directors exercised executive and finantial powers. 
As such, the Committee felt that the directorship ,'Of the OorpCDration 
ought not to be exempted from 4isq~atj.on, 

5. Regarding' Memorandum No. 94 relating to the Bo~rd of 
School Education, Himachal Pradesh, the Committee 'noted that 
although the non-official members 'Of the Board were entitled to T.A. 
and D.A. which was less than the 'Compensatory Allowance', the 
Board exercised executive and fina~l po-wen; aDd was ina posi-
tion to wield influence and patronage. Ai; such,the COIWDittee felt 
that the membership 'Of the Board including the Chairmanship ought 
not to be exempted from disqualification. 

6. As regards Memorandum No. 1101 relating to Haryaria Agro-In-
dustri~s Corporation Ltd., Chandigarh, the Committee noted that the 
Chairman of the Cortroration, the only ncn-officiaL on 1:he BQard of 
Directors, was ~titled .to.a Ipo¢bly,salary ot R!i: lOQQI~ in additi,on to 
Dearness AI)ow~e at the r.a~ of. ,R&. ~51- and fre!,! fu:it¥~ed bung-
low. The remuneration paid to him thus exceeded the iCo111pen'sa-
tory Allowance'. Besides, he also exercised executive and 
financial powers and was in a pcsition to wield influence and patro-
nage. As such, the Committee felt that the Chairmanship of the 
COr'poration ought not to be exempted from disqualification. 

7. In regard to the following bodies the Committee noted that 
the non-official members thereof were either not entitled to any T . A., 
D.A. and any other remuneration or they were 'entitled to T.A. and 
D.A. which did not exceed the 'Compensatory Allowance'. Besides, 
the functicns of these bodies were mainly advisory in nature. A:> 
such the Committee felt that the membership of these bodies ought 
to be exempted from disqualification:-

1. Labour Welfare Advisory Committee. 
2. Regional Level Committee for Pondicherry under Farmers 

Training Programme. 
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3. Pondicherry Tourist Development Committee. 
4. Sugarcane Advisory Committee. 
'5. Board of Adult Education. 
6. Library Advisory Board. 
7. Industrial Liaison Board. 
8. State Apprenticeship Council. 
9. State Level Advisory Committee on Agriculture. 

10. Himachal Pradesh National Workers Relief Board. 
11. State Council for Training in Vocational Trades for the State 

of Haryana. 
12. State Labour Advisory Board. 
13. Minimum Wage Advisory Board. 
14. State Advisory Committee for the Welfare of Scheduled 

Castes and Backward CIasses.-
15. State Advisory Committee for the Social Welfare Depart-

ment 
16. State Programme Board. 
17. Block A(!\1isory Committee. 
18. Coconut Liquor Committee. 
19. State Advisory Board far National Small Saving. 
20. State Export Action Committee. 
21. State Ancillary Industries Committee. 

8. The Committee then adjourned to meet again on Thursday, 
the 10th May, 1973 to consider their Draft Fifth Report. 



m 
Fifteenth Siffin, 

The Committee met on Thursday, the lOth May, 1973 f.orm 15.QO 
hours to 15.30 hours. 

PRESENT 

Shri Dharnidhar Basumatari-Chairman 

LoK SABHA 

2. Shri Chandrika Prasad 

-3. Shri Somnath Chatterjee 
4. Shri J agannathrao Joshi 1 
5. Shri Pratap Singh 
. . 
6. Shri S. B. P. Pattabhi Rama Rao 
7. Shri Ramavatar Shastri 

RAJYA SABRA 

8. Shri Veniga11a Satyanarayana 

SECRETARIAT 

Shri H. G. Faranjpe-Deputy Secretary. 

2. The Committee reconsidered their decision relating to the 
Board of Directors of the Andhra Pradesh State Warehousing Cor-
poration (Memo. No.08) and decided that the attention of the Gov-
ernment of Andhra Pradesh be invited to the Ministry of 
Finance O.M. regulating T.A and D.A. admissible to the Memben 
of Parliament appointed on Committ~ICommissions of Inquiry, 
etc. set up by the Central Government according to which, the D.A. 
being confined to the ceiling of 'Compensatory Allowance', as defined 
in Section 2(a) of the Parliament (Prevention of Disqualiflcafion) 
Act 1959, it does not attract disqualification from membership of 

17 
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Parliament. The Committee decided to defer their final decision on 
the Memorandum until a reply from the Government of . Andhra 
Pradesh indicating their reaction in the matter was received. 

3. The Committee were info~ed ~at the Ministry of Law, Jus-
tice and Company Affairs (Legislative Department) had intimated 
1ih8.\ . the Bill .am.ending the Parliament (Prevention Q'f Disqualifica-
tion) Act, 1959 would be finalized and introduced in the ftrst week 
of next session. The Committee decided that this assurance might 
be mentioned in the draft RepOrt. 

4. The Committee then adopted their draft Report with slight 
modification. 

5. The Committee decided that the Report might be presented to 
Lok abba 'On the 15th May, 1!rT3 and laid on the Table of Rajya 
Sabhaon the same day. 

6. The Committee· authorised the Chairman and, in his absence 
Shri S.B.P. Pattabhi Rama Rao to present the Ret>Or't to LOk "Sabha 
on their behalf. 

7. The Committee authorised Shri Venigalla $atyan~ay~ and, 
in h;a absence, Shri Vithal Gadgil to lay the Report on the Table of 
R'jya Sabha. . 

8. The Committee then adjourned to meet again on Friday,. the 
29th June, 1973. 

I.... ..~; 

MGlPND--LS 1-759 LS-15-6-71-830. 
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